na-Gov ;-_nﬁ;ient Gazette, Legislative
Ated ‘the 25th-September, 1979]" -
Tl o

(5

i Notification -
The 21st September, 1979

No... G.S.R. 101/Const./Art. 309/79.—In exercise of the powers

. eonferred by the proviso to Article 309 of the Constitution of 1ndia,

o and all other powers tnabling him in this behalf, the Governor of

A Haryana ‘hereby makes the following rules, regulating the recruit-
L' -+ ment, and conditions of service of persons appointed to the Haryana

- *  Pisheries, Department (State Sezvice Group C), namely :—
‘ ¥ v, PART I—GENERAL
= A 1. “These. rilles may be called the Haryana Fisheries Department
. f”{—\?{rﬁte Service Group C) Rules, 1979.
| i b . .
‘ R 8 5. 1In these rules, unless the contexl otherwise regquires,—
W o i . 3 .
‘ A,Li: (a) “Board? means “the gubordinate Services Selection Board;
| i g T G y
R (by ““direct re?‘-'l'ult_men_t“‘-_.means an appointment mades other-
{""“ ’ wise than by prpmotian from within ~ the Service or by
transfer of an official already in the service of the Govern-

ment of India or any. State Goverament;
-

(c) **Director” means the Diractor of Figheries, Haryana ;

4 (d) *“Government’ means the Haryana Government ‘in the
Administrative Department ; 1 -
(g:)-"racog,u'ts_ed nniversity” means,— : !
(i) any university ‘incorporated by law in India, or
(ify in the . case of a degree, diploma certificate obtained as
a .result of an exanunation held before the 15th
~ August, 1947, the Pum’ab, Sind or Dacea University,
or

“(iil) eny other university which is declared by Government
to be a recognised university for the purpose of these

- rules ; ‘
w (1) “Service!’ means Haryana Fisheries Department (State
- " Servica Group C)
T PART TI—RECRUIIMENT TO- SERVICE
J 2. The Service shall comprise of the posts shown in Appes-
g dix ‘A’ to these rules :

. Provided that nothing in these rules shall affect the inherent right

"T,Uf Government. to-maks additions 1o Or reduction ih the number
of suchposts of to create new posis with different designation and
scale of pay. either permanent]y or tcrr.porari'[y.

' -
‘ 3 i E

Short title.

Definitlons.

Number
and Charac-
{er of posts,
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Nationality 4. (1) Nopersonrshall be appointed. (0 the Sivkcn; il s
domicile and 18— “ |
character of : 2ot

th: Segvice,

M) a tubjé_ét _i‘&upé.]ﬂ,f;af il % ﬂ
(c) a subject of Bhutan, or '

(d) s Tibetan refugee Who came over to India beforg the
Ist January, 1962 with the intention of permanently
settling in India ; or .

(¢) a person of :Indian origion who has migrated from
Pakistan, Burma, Sri Lanka, East African countries of
Kenya, Uganda, the United Republic of Tanzania For-
merly Tanganyike and Zanzibar), Zambia, Malawl,
Zaire and Ethopia, with the inténtion of permanent]y~
settling in India :

. Providsd thaia person belonging to category (b), fc], (d) and (e
shall be a person in whose favour a certificate of elig bility bas bezn
. issued by the Government. . i
(2) A peson in whose case, a certificate of eligibility is necessary
may be admitted to'an examination or interview conducted by the
~Board or any other recruiting suthority, but the offer of appointment
may bo given only after the neeessary eligibility ' certificate has been ')
issued to him by the Government. :

(3) No persop shall be appointed to the Service by direct
recruitment, unless he produces a certificate of character from the
Principal Academic Of'ffcer of the University, College, School or
Institution last attended, if any, and similar certificates from two other
responsible persons, not being his relatives, who are well acquainted
with him in his private life and are unconnected with his University,
College, School or Institution. . :

As:_h 5. No person shall be eppointed to the Service by -direct
recruitment who is less than 17 years or more than 27 years of age, on
the last date fixed for submis3ion of the application to the Board,

Appolnting 6. Appointments to the posts in the Service shall be made by
authority,  the Director.
uallfica. 7. No person shall be appointed to the Service, unless he is
tlons, in _possession of qualifications and experience specified in Appendix
‘B’ to these rules. :
ca'i{ii',?“""‘ 8. No person ! — . ‘

(a) Who has entered into or codtracted & marfiage with
person havinga spouse living, or

(b) Who having a spouse living, has entered into or coutra.cl.mif- _
& marriage with any person shall be eligible for #ppoint.}
menlto any post in the Service:

(8] CamScanner



-f' _,Emﬂdeﬂ_ ‘that the Government may, if satisfled that such
marriage is parmissible under the personal law applicable to such
person and the othar party tothe marriage and there are other grounds

for so doing, exempt any person from the operation of this

1l

| fule,
i 9. Recrultment to the Service shall be made,— Me,tl;ud of
TecTult-
(i) by prometion; or ' mont.
(ii) by direct recruitment ; or
p P (ili) by transfer or.deputation of an official already in service
—N of any State Government or the Government of
t_ = India :
- b 4
- Provided that appointment to the post of Commercial Fisher-

an shall be made by selection, from amongst the Fishermen/Field

\ ssistants/Extension Assistants, Supervisors having at least two years

T3 ~cxperience in the Fisheries Department on the merit to be determined

: -\ pon e basis of marks obtained in the test prescribed in Appendix F
o0 o these rules,

o

‘ Fr: '10. (1) Persons appointed to the Service shall femain on Probatjuo
i~  probation for a period of two years, if appointed by direct recruit-
Twnt, and one year, if appointed otherwise:

Provided that—

" 1(a) any period after ‘such am;ointmem spent on deputation
on'd8 corresponding or a higher post shall count to-
wards the period of probation;

(b) any périod of work in equivalent or higher rank, prior

~  to appointment to the Service may, in the case of any
‘appointment by transfer at the descretion of the appeint-
ing authority, be allowed to count towards’the period of
probation fixed under this rule; and

(c) any period of officiating appointment shall be reckoned
as. period ‘spent on probation, but no person who has
80 officiated shall, on the completion of the prescribed

¢ period of probation, be entitled to be confirmed, unless
‘ ¢ he is appointed against & permanent vacancy.

. (3) 1f in the opinion of the appointing authority the Work or
{ et * "ot 'of a person during the period of probation is not satisfaciory,

S = .

et -:"(a) if such person is appointed by direct recruitment, dispense with
his service ; and

- & (b) if such persor {s appointed otherwise than by direct recruitment—

(i) revert him to his former post j or

Al

3

A

= PRI I etpe EPSELES P : 3 o e i e R Syl o e
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(ii) deal with him in such other manner as, the’ ferms snd condg
' tions of the previous appointment ‘permit. \

(3)-on the completion of the period of probation of a person , the
appointing authority may i— :

(a) if his work or conduct has, in its opinion, been satisfactory—

() confirm such person from the date of his appointment, if
appointed against 4 permanent vacancy ; Of

(ii) confirm such person from the date from which a permanent
vacancy oceurs, if appointed against a temporary Vacancy ;
or '

(iii) declare that he has completed his probation .-.aui:.raumrily}‘;
if there is no permanent vacancy ; Ot -

A
(b) if his work or conduct has in 1ts apinion, been not satisfactory

a3 =

(1) dispense with his services, il appointed by direct rwrui{;.rnlf i

if appointed otherwise, revert him to his former post o

deal with him in such other manner as the lerms ar JJ

conditions of previous appointment permit ;of . ﬂ
(i) extend his period of probation and thereafter pass such order, &1

‘as it coluld have passed on the expiry of the first peiic’}

-of probation : !

Providgd that the total period of probation, including extension
} if any, shall not exceed three years.

Me mbers of 11, (1) Fisherles  Officers appointed 10 the Service shail.
the service within one year from the date of his appoiniment (o the Service, pass the
1o pass De= departmental examination as prescribed in  the Apprendix  ‘E' to these
mmwnt'tllo , Fules.

™

within two

i
yeass, (2) Firsheries Officer and technical staff shall get [isheries (ain'rg af
Barrackpore/Calcutta/Agra on their {urn.

In case of refusal by the official to undergo the said tralning (ke

_ appointing authority with the approval of Government — may slop hi
increment until he gets his training.

(3) In order to pass the departmental examination a memter shall
have to obtainfifty per eent marks in each .paper. A member pelling sinty

per cent or;above shall be deemed to !have® qualified} the deparimentul
examination with credit. Lo

(4) If any officer fails so to pass the departmental exnnﬁnau:..‘- nis
services may be terminated ; S tm,

Provided that the Government may etempt any member of the
Service from so passin; the whole or any pcrtien’ cf ite Ceparthimw's |
examinaton or may ‘extend the period within which the wewker of ¢
Service shall so pass the examination,

o a
v B \
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\ &4 (5) The lncrements shall be regulated as under :—

(i) if a member of the Service passes the departmental examination
Wwithin a period of two yeats, from the date of his appointment, he
shall'be entitled to gev fivo increimefits, including that already earned

* ‘by him, from'the date, if any, following the last day on which the

departmental’ ‘examinftion ;g_? ted, However, heshall be

.- eutgtired to ger- the third ihcrement affer the completion of three years

SET ghrri - .

.

! (ii) in case a member of the Service is allowed extension in the period
- 'within which the ‘said examination is required to be passed,

his' next-increment (s) for the period subsequent to that within

which the ‘departmental examination was to be passed, shall be

released only from the date following the last day on which the
j‘ examination is completed ;

m

] _ (iil)if he fails to pass the departmental examination, or a part thereof, and
i is subsequently exempted by the Government from passing the,
' O departmental examination or any part thereof, as the case may be
F . his ‘incremi¢nts for the period subsequent to that within which
d \?\—ﬁ‘ g the departmental examination was.to be passed, shall be re-

l AT leased from the date he is given such exemption ;
: Rl
|

© (i) further increments will normally be admissible on the dates
Y " ‘on'which the_y- would have become otherwise due.

~_Proyided that where there are different cadres in the Service, the
seniority shall be detérmined separately for each cadre :

TIPS -

Provided further that in the case of membets appointed by direct
recruitment, the order of merit determined by the Board, shall not  be
distirbed”in flxing the senfority @' '

Provided further that in the case of two or more members appointed
on the same date, their seniority shall be determined as follows —

| ‘(3) a member ap_' olnted by direct recruitment shall be senior to a
.  memnibér ‘dppointed by promotion or by transfer ;

(b) & member appointed by promotion shall be senior to a member
L e . . appointed by transfer ;
(o) In"the case' of members appointed by promotion or by transfer,
!J' * seniority shall'bé ‘determined according to the seniority of such
members in the a?ointments from which they were promoted
or transferred ; an

(d) in the case of members appointed by transfer from different cadres,
. their seniority shall be determined acoording to pay, preference
’f . ,being given to a member, who was drawing 2 higher rate of
— . pay in_ his previous appointment ; and if the rates of pay
: drawn ‘are also-the same, then by the length of their servicein
i ‘the appointments, and if the length of such service is also the same;
*» 7 “'the older member shall be senior to the younger member,

Senlarity of

v A2, Scnidrity,.fn!zr se of members of the Service shall be determined members of
Ly the length of continuous service on any post in the Service : Service.
g " |
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serve. whether within ‘oroutside the State of Haryana.

(2) A member of the Service may also be deputed for service as under i—

(i) a company, an association or body of individuals whether: incor-
porated or not, which. js wholly or substantially. owned or
controlled by the. State Government, a-Munieipal . Corporation
or local authority within the State of Haryapa ;

(ii) the Central Government or a company, an association 6r body
of individuals., whether incorporated or not, whioh is wholly

or substantially owned or ocontrolled by the Ceniral Govern-
ment ; or

(iii) another State Government,  international organisation, an
autonomous body not controlled by the Government; or a private

body ;

Provided that no member of the Service shall be deputed to the
Central or any other State Government or any  organisation or
body referred to Im clauses (ii) and (iii) except with  hi—

consent. “nt

ud

L:ave, 14. In respect of pay, leave, pension and all other matters not expres:

Pension provided for in these rules, the member of the Service shall be governed by

orother  guch rules and regulations as may have been, or may thereafter be  adopted

matters.  or made by the competent authority under the constitution of India or under
any law for the time being in force made by the State Legislature.

. 15. (1) In matters relating to discipline, pepalties and appeals, members
];?jﬁi'ﬁ;h:end of the Service shall be goveme?l by the Punjab Civil Service
appeals. (Punishment and Appeal) Rules, 1952, as amended from time totime by the

Haryana Government ; '

Provided that the nature of penalties which may be imposed, the
authority empowered to impose such penalties and appellate authority

shall, subjeot to the provisions of any law, be such as are specified in
Appendix ‘C’ to these rules.

2) The authority com¥etent to pags an order under clauses (¢) and (d)

of sub-rules (1) of rule 10 of the Punjab Civil Service (Punishment and ﬁpca.l)
' Rules, 1952, and the appellate authority shall also be as  speci in
: Appendix ‘D' to these rules. .

Vaccinatlon, 16. Every member of the Service shall pet himself vacolnated and

. re:éaminatcd, if and, when the Government so direct by spscial or general
,oraer, :

Qath of 17. Bvery member of setvice, unless he has already dode $0 shall be
Allegjunce, ﬁqmmd to make the oath of allegiance to India and to the Constitution of

€

Bowks of 18. Where th't:'Government is of the oplttion that it is nedessary ot
Relaxation. €Xpedient to do so, it may, by order, for reasons to be recorded in writing

relax any of the provisions of these rules with respect to any class or category
of persons.

dia as by law established.

Liability to 13. (1) A member of the Service shall be liable to serve'at any p[acn‘:, \

o
.‘F
\

.

=

7

,
Ll

S’

-

A

|
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fL‘ {9, Not withstanding anything contained in these rules, the appointing Special

authority may impose special terms and conditions in the order of appoint- Provislon.
ment if it {s deemed expedient to do so,

20. Nothing contained in these rules shall affect reservations and other Reservarions
concessions required to be provided for Soheduled Castes and other
Backward Classes in_accordance with the orders issued by the State Govern- .
ment in this regard from time to time, under-tlause (4) of article 16 of the
Constitution . ‘

21. Punjab Fisheries Rules, 1935 applicable to the State of Haryana g neal and
and corresponding to any of these rules which are in force

) immediately gavings. .
before the commencement of these rules ‘are hereby repealed :

Pm;'idud'thnt any order ;ﬁnde ot aotion taken under the rules so repealed
shall be de;mud to have been made or taken under the corresponding
7 provisions of these rules. : ‘

&
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APPENDIX ‘E'
[See rule (11)]

SYLLABUS FOR ACCOUNTS EXAMINATION AND PRACTICAL

TEST .
For Fisheries Officers* Marks: 120

1. ACCOUNTS PAPER

. ”

(i) Punjab C.'S. R., Volume I, Part I, Chapters I to V, VIII (Rules
8.1 to 8.91, 8.113 to 8.140), IX, XII and XV.

Punjab C. 8. R,, Volume I, Parl IT, Appendix I, 8. A, 12, 17,
20, 23 and 24,

Punjab C. 8. R., Volume II, Chapters I to VII, IX to X1, XIII
and Appendix 2,

Punjab C. S. R, Volume III, Chapters 1 to3 (including
Appendix A to S).

Punjab Financial Rules, Volume T, Chapter 1, 2, 4 to 8, 10,
12,15, 17 to 19.

Punjab Financial Rules, Volume IT, Appendix 2to 6, 10 to
12, 14 to 17 and 19,

Financial Hand Book 2 Treasury Rules), Part I (Whole),
Part IT, Chapter II, I11, rule 4.1 to 4.59, 4,92 to 4,109, 4,113
to 4,114, 4,119 to 4.140, 4,168 to 4.181 of Chapter IV and

Chapter VI, Appendix B and C.
(vili) Punjab Budget Manual, Chapter 1 to 3,7 and 10to 15, 18,
21,26 to 28,
"2, PRACTICAL TEST Marks, 32
Swimming,

2, Net making.

3. Net operation.

B e T
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(See fule B?T 'ﬁ AL : . ’ .
» SYLLABUS FOR THE d‘;QEMM.E_Iic;HAI&I..F[_SﬁERMAN T -2
PRACTICAL T 1 Marks: 100, 4.0 i
4 1. Boating, R '
L. 2. Diving, : '
3. Swimming. -
42 _;‘_‘..-: 4, Cgsl. nétt!ng. i .
: ok 5. Net making and" t'abrlcaﬂon.r ’a . 0
6 Identification of aquatic plants, animal and all kinds of impor-. '
tant species of fish, ARV . ' —,

Viva Voca,—Comprisin subjects Hslaingd. erafts, fishing gears, § ‘o
fish ~ mar ting, fish conservation, figh Cultur /" s
water temperature, turbidity, p H- (Hydrogen ;

Concentration.), depth and apea of water, Aqu..
rlum fish, Angling, fish preservation and ‘recipeg,

% - . KULWANT 3INGH,

Commissioner and Secretary to Government Haryanz”
. Fisherjes Departmet, ’ ¢ 3'7

~

38070 CS(H)~Govt, Presg, Chd, \ 1




' L1 T Logei 3t e 'i-- i Tagelh, 8T
| ' f . . . . s

1 ' T e~ S
JIE e ¥ooen gl 1

4,011:! ci i -the Harya.na Govermnem\t Gazette, Legzslatwe

E;upplement ‘dated’ thf; 24&1 ]uue 1930] - AR
| ,Q. HARYANA GavtRNMENT .

; FISHER]ES BEPARTMENT

i

Nnﬂhcahd’u ‘ . l
The SOth Ma.)'. 1980

GS R'J Const Art 309}80 -—Jln exercﬁse of thc porwars conferred by

the . proviso fo article 309 of. ‘the Constitutidn of Indla and all other powers

ena‘c-llng himin thlsbehalt,tho m'ernor of Haryana' hnreby makes the follow-
“ing rule .. regalating the recruitmsnt-dnd  conditlons of service - ‘of persons - -

appolntcd to the Haryana Fisherl«:s Statn Eéwlc CiroupB Rules namely 1 —
L PART I—-GENERAL S

LI

: Thaﬁe mles :my bc ca{lcd the Haryana Flsherlcs Group"B Servlce Shogﬁlllc
Rulcs 19‘8[) ;. fis "

,,,,,

vl periﬁi-'
(a,) “Commiaaion meaus theeHaryana Fubl!.c Sewice Cum.mlssinn tions.
"b) *'dlrect recmltment" fieans “an appointmcnt made olht:rwlse than

by promotion or by. Lre.nsfer of an officlal already Intbe scnrlce of
= the. G"overnment of: Indla or any State Government ;

'I"r

- . -

(0) "Govarnme-nt** 'incans the Hal'Yana\ Govcrnmcnt in’. the Admluis.
y tralwa~fﬂcpa:tment ; ‘ 250 =
A (d) “rccognlsed li'nfw,rs;t)i" {mcam'ﬁ R

L)

o

(i) any, un,'.vcrslty !ncot‘pora.ted oy law in India. or

(li) [n the ca.s& bf‘t: degreo, diploma certlficate obtalnad asa reSult of
an B;amlnatlon helg before the 15th A.ugust '1947, the Punjab,
S!nd 61‘ Daoca Unlverslty, or» '

. (m) asly bHher uiversity whith'le declifed by Govﬂtument to e
N~ zfecognisad unlversity for the: Purpose: of these ru‘Les

¢

(e) “Sarvjcc W means th&Hﬁ.:yana F{sberlesDe;mrtmcnt Statc Servlce
i Gruup B i

'la

PART II—RECRUHMENT TO SERVICE

; 3 'I"J.:u- Snrvlce. s“hall. c’omprlsc thc poats ahownin Appendlx 'A' to these Number
g R ‘ i

. and
. S haract
' Provlded that nd.ithing In thesc rulﬁs Shail a.ffect the 1nhcrcnt i SF poits,

ht of of posts.
- Government to make' addltlon& to or reduclion i the m.rm%:et of - F

(8] CamScanner



panenayty el T SRR |
do;ém__clle - .(U No pzrson-still be appalnted to the Servics, unless he {—
and . . » o= T T Tt RS ; AR, i
chatastor .-~ (8) 2'citlzen of Tndia’; or- .. . .-
of gandi. - . - e : , e
dﬂ‘qs. - ¥ _ (b} a SIJ'ijCCt' ‘of Nepall : or
‘appointed o
Service, O R e s o
oy m s M Mibeten refiygee who came'over ta Tndla before the st Jauary,

I REN _z._.-_;._:1s_;62_ ;w;th_.thé:‘n&{“i?npﬁ?e@ﬁnmuy setfling ln Tndla ; of

. -(#)a pérson-of Indlan origlon'who has migrated from Pakistan, Burma,
- S;llank?.,'_Ea,s‘t_ African<countries of Kenya, Uganda, the Unlted
~Requ§w of Tanzanla (formerly Tanganylka and Zanzibar), Zambla,
Malawi, ;. Zalre' and Ethopla with the [ntentlon of permanecatly

~settling ia India :

¥ léfd‘i:idﬁd, that a?parsoﬁ'-:‘oblun‘glng to categary (b), {c), (d) and(e) shall
. “be a person In< whose favour a certificate’ of eligibility “has

"o been Issuéd by the .Government.

.. {2)-A person In whose case 4 certificate of eliglbility Is necessary may be
- adniittcd to. an tkamlnation of interview conducted by'the Haryana Public
Service Commission-or.any other recruiting ,authorlty. but the offer of appolnt-
+ ment may be given paly after certificate has been lssued to him by the Go-

- vernment, e : ' -~

Al

. (3).N<:7 'pers'onfs-h‘.a.'ll‘j:_ﬁ__a{ppoip{cd'to the Service by:dlrect cecrultment’ _

R unless he produces’n certifiete of character from theprincipal academic of "=,
. of the anlversity, collége, school or institition last attended. \f any, and similar
«certificates from \wo othet responsible persons nol  being.h's relatives who are
well.acquainted with him in his private lfe and are uncomnected ~with ‘hlis

university, ' college, school or institdtion. -/- B : .
Age. - 5. Nb person shall be appplated to the-Service by direct rectuitment
- who' [§:less than seveatéen years or more than tiventy-seven years of agey on

- .- _the last.date. of submlission of applications*to the Commission.

Appointing G- APpointments.to the posts In the Service shail be made by the Go-
Autharity, vernment aftér consultatfon with the Commission.. :
g::_i{flea- of qualifications and experience s;iec@ﬁed-:lp Appendix B to these _Ilﬂﬂﬁ-.

Disqualifi- = 8. No-person— " _ o .

-cation > - ""5-('a),ﬁfi-bh£s entéred irito or contracted a mattiage with a person having
S a,‘_SPGﬁSéJ‘Nng;,‘D[‘j;M " e I R _

~ (b) who having a'spouse living -has -entered into. -of contracted a
" marriagé with any. person, shall be-eligible for appointment to the
ey N N N LT TPt
" Provided. that the Governmént may, if safisfied-that such marrnage is
- - permissible. under the -personal law applicable to such: person and the olher
arty to'the marriage and' thiére are other grounds-for so.doing;exempt any

pérsort from the'operation of “this rule,

. Y
ok .

.
N

7. “No i:ersén"sha'.'!\ ’De 'ﬁﬁ’ﬁbﬁﬁléﬂ to thé Service, unléss he {s in possession

(8] CamScanner
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9. (1) Recrmtment to Ihe Service shall be made ;—
. - Mcthod of
(a) by pmmonon o | : .o 502 or . recruitment

(b) by direct recruitment .. . " gﬂn. :-or

{c) by transfer or deputation ol‘ a person already in the' service. of any
_-State - Government or the Government of ~ India ; providéd no
- eligible person is available for promohon or direct. recrmtmfmt

(2) When any vacancy- occurs or-is about to- 0;cur in the Service, the
appointing authority shall - determmc in- whaf manner such "
vacaficy. .shall be ﬁllcd . D L

g ) Appomtment to any posf. by promotlon shall be made strictly on.
* the.basis of semcnty—cum-ment and no, person shall be entrtled
fo claun promot:on on the basis ef semorny alone.

10 (1) Persons appomtcd to the Semce shall remain on probatwn for Pr 015'11{0“
a period of two years, if -appointed by d-ll'ECt. recruitment smd one
ycar if ap pothdr othcrw:sc ' »

-

Prov:dcd that—_ .

J.Many period after such appmntment Spent on: dcputatlon on a .
‘ . corresponding or a hlgher post shall count towards the- pcrlod o[‘
probatmn : =g A, Rl _ . )
(b) in the case of an appolntment by transfer any penod of work in
equivdlent. or. higher . rapk, prior to appointment to the Service
may, at.the discretion of the appointing authority, be allowed
' .~ to’count loWards the permd of‘probahon fixed uuder thrs rule ;
' aud

- - s

(c) any- period. of oﬂic:atmg appointment shall b:: reckoned as pctmd
spent on probation but no. person who has . so” officiated shall,
on the completion -of pl:csr;ﬂbcd period of. probation be enntlcd
to'be confirmed, untes% he is dppointed - agamst a permanent
vacancy:

(2) If in thc oplmon of thc appomtmg authanty the- work .or conduct

of a person durmg the period’ of‘ probatmn is hot satlsfactory, it may—-

(a) lf‘ such pcrson‘ is a pomtcd by d:rccf. rccrurtmcnt d15pense w:th
his Semces and

(b) 1f such pcrson is appomted otherwxse than by direot recruatmcnt —

-

(i)-revert him to hls former post or

-(ji) deal with him in such other manner ‘ds the terms and condition’s
~ of his previous appointment permit,

(8] CamScanner
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(3) On. the completmn of the permd of prc-bauon of a person. the appoint
i mg authonty may,— 2T ,

(a,) If hIs wo:l:k or COnducl has, dnits opmlon bcen satxsfactorym

, : “ O] conﬁrm sych pcmon from the dalc of his appmntmcnt if appo:nted
T hgalnSt a permanent vacancy or’.

N 1) couﬁrn) such. person from the date from which .a permanent
‘ -vacancy deeurs, if appomted against a tcmporary vacancy ;
or

(m) dccfa::a that be has completed his probanon sa't:sfactonly. Jt'
* there is no permanent vacancy or’ - C
(b) If, 1115 WGrk or- conduct has in its’ opmlon, bccn not: sat:sfactory, .
' (1) d1spense with, h1s services, -if - appmnted by djrect recruitment,-
if "“appointed ‘othérwise, revert-him to his former post or
deal with him.in- such other manner. as the tcrms and con-
dlthﬂS of his prevmus appomtment permlt ‘
(:1) cxtend-hls pcnod of ptpbauon and thereafter pass such -order,
" ‘ds it could-have passed on the expiry of the first penod of
probatmn i

Prpwdcﬂ that the total- ;ieﬁod ot probatmn, mcludmg exte ns:on, ;f any,

.shall not-exceed thrcc years. _t
spart-, 11, (1) Every mcmbcr of thc Scmcc shall. within two yn.ars fs:om the
sental date of his appointment to the Service, pass the departmcntal exammatwn as
aming- . prescnbed 11:. thc Appendlx 'E’ to thesc rulcs . .

ion. ' '
: ) It' . m¢mbcr has. alrcgdy passed the departmcnta.l exammatlon in
both the, papers in Haryana ° Fisheries Dcpartmcnt State  Service Group. C
- with credit he shall.not be requ:rcd to' pass the dame in !hls Service.

- (3 In ordcr to pass-the depa:rtmeﬁtal cxgmmahon, a mcmbcr shall,
ha.ve for obtfun 50-per cent ‘marks in each paper. A member getting 66
lpcr &ent marks or above in'each paper shall be decmed to have qualified the

departmenm] examination’ with. crédit: and.he sh’all not be rl‘-‘quu'ed to pass

the sa1d exa.muiauon in Class I Service again. ;.

(4} l'f 41 member fgils to pass | the dcpartmeutal cxammanon his services
; shall be terminated ; . provided that the Government may exempt -any member
" . of the S’cmc{: frem ‘passing the whole or ‘any portion ,of the departmental.

examination or.may:extend the period. wstﬁm whxch the membcr of the Service -

sha.II pass the examination.

o (5) Thq mcrcments of a member of the Serwcc shall be rcgulatcd as

'lln er i— "t

(@) If. a mcmbcr of the Scrvuce passes the departmenta! examination
- within & period: of two:years from the date of his appointment,

. * he shall-be entitled to get two increments, including that arcady
- ‘earned: by him from the date, if "any , following the last day,
- ofi which the -departmental examination is' completed. Howevers

“he shall be enfitled to zet the third increment after - the completion
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(ii) incase a memiber of the Service is allowed extension in the period

"~ within which the said examination is. required to be passed, his
next increment(s) for the period subseqaent to that. within which
“the departmental examination . was to be passed, -shall . be
released only from the date following the last day on Which
the ‘examination. is- completed ; . R

(ilf) If a member of the Sarvice fails to’pass the departmental examina-
tlon, -or 4ny part thereof, and Is subsequently “exempted by the
Government from passing the departmertal examination or any
part thereof; as the case may bé, his increment(s). for the perlod

- subsequent ‘to that ‘withth which the departmental examination
was to be passed, shall be released . fromi the date he ls given such
- exemption ;' e o e, - :

(iv) fuirther increments - shall ‘riormally b ‘admissible -on the dates
., .*"bo which -they would have become  otherwise due.

_ JZ..._,Thq,p_sllcxil_;i_i_iﬁy; m{er}e ofgmmbcrsuf _t_hg:Sar'\_.'icﬂ shall be determined Senlorlty. -
by thg 1ength of continuous serviee -on any post In theserviee : -~ -
5 Fo 7Tl R0 " T -"_7._‘_ : _-"'-r 2N s ."._. . - I . -

) '."P'ro'vldc'd:'t_ﬁa:tfﬁ?héic'tlif;té'_’ﬁi‘e dlffér_éuf cadres Jn the'service, the senlority
Vshall,hargatcrmlncdslepara_;glyfoiw"'eachcadi'g:‘ e d. ' ~

f’fovi&'cd-,;fprih_ug_ ‘that in,fth‘:" case of members appolnted by direct
. ‘ruitment, the order of marit determined by the Commistion shall not be
disturbed In fixing the senjorify : _

2 . Prbviﬂpd‘fﬁrthér'that Inthcéase of twe' or more. members appointed
. onithe s'_a_m,‘qﬂato,tt_;ui; senlority shall be determined as._fol}ows‘ — B

Foad, @

‘.. (a) & mémber. appointed, by direct recruitment shall be seniof fo.a

member-appointéd-by promotior or by transfer ; . - 7 -

fbj a mbggbc't"appp}ﬁf;d'-by R:rom(.;tioi"l- shall. be senlor to a member
"7 i‘appolnted by transfer ; e :

; - "
3 P
R L .

. (c) In the,case .of miembers appainted by promotion or by transfer,
. -senlority shall be determiged according to the senlority of such
* -..‘members in-the appolatments from whilch they were promoted
‘ ui"'f-_'tr‘a‘nsffr';ed’_"‘;"a-i:d.f-- . L oo '
(d) in the case of members appolinted by transfer from dlfferent . cadres
" “their -senlorjty shall bt determined ‘according to pay, preference ,
' beltii glven to 4 member, who was drawing 2 higher rate of pay
" i, o o Wis previouy'appointment ¢ and if the rates of lpay- drawn are
%, W' alsg the same, 'then by.the Tength of thelr servicelln the -appolnt-
" " ;nments, :and If the length of $uch service-is also the same, the, older
- meriber shall beSentlor to the younger member. . C .
"13."A methber ‘of the Service shall be llable to serve uader the State; .. .. o

Government at'any place whether withln or.ou:side the State of Haryana. selve.
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" member of the Service may also be deputed to serve under—

"())-a company, ;an'-'asmdlatlo‘n'.or body “of Individuals -Whether {ncor.

Porated .or” not, which is wholly or * substantially owned o

" .. Controlled by the State ‘Government, a munlclpal corporation or
- alocal* authority within the State of Haryana ; :

(1) the "Central Gdvernment or 3 Company, ‘an -assoclation .or body

of ‘individuals, “whether Incorporated of not,which:is wholly or

substantially ownéd or controlled by the Central ‘Government :

’ I oo o . _ .
(Ii1) any other State Governtient, an International organisation, ap
-autonomous: body. not Controlled by the Government , or

- Private body : - - RIS
Provided'that no member of the.Service shall be deputed'to the Central

* 'O -any other “State Government of any ‘organisation or body r1eferred g in

clauses (if) 'aiu_r,(im,.,e;ce;‘;’:--wlthhi_s,cohseqt.. .

Pay, 14. In respect of pay, leave, pension and all other matters, not exp ressly

0 0r provided for in these.rules, the members of the Service Shall be governed

s.

ine,
es

o 16, “Every member of the Service ‘;ghﬁll-qlgzéi.".,himsﬂ:f vacclpated. 51;1(1". |

- by such rules and regulations as may have beén, or many hereafter be adopted

or made-by_the_'qupgteﬂt authorlty under the Cansiltution of Tndia or under

~.any ‘other Yaw-for the time belng Ty force.” - ° I RN s

13. (1) Ta matters rélating to disclpiineg, ptnalties and appeals, - members

of the Setvic shall be govorned by the Punjab. Cvl Services (Punishment
and Appeal) -Rules, 1952, as applicable to the State of Haryana @

‘Provided that thcqné‘tu;e of peralties which may be imposad; theauthority
empowered to impose such penalties and “appellate authority ‘shall, ‘subject
_‘°[th¢ provisions of any," be such as are specified In Appéndix MC to rth-* 5
fules. .~ Tam T - : A
- . (2).The . authority Competent to pass an order under clauses (c) and (d)
of the Sub-rule (1) of rule..10 of the ' Punjab Clvil Seryice: (Punishment and

Appeal) Rules. 1952'and the appellate ‘authority’ shall also be as specified
: H > , AL . . : ) .

in'Appendix ‘D’ to these: rules,

" revacclnated if and when'the Government-so directs by a ‘special ot genera |

iy

on.

ns.

order,

~17. Every iﬁémﬁé} of the Serylce ualess hie has already doii¢ So, shall be

required t¢ take the oath of alleglance to Indla ,and to the Constitution

Of Indla a5 by law -established.

. 18; Where- "th& Goﬁe?t':nn:}gnt I$”of the oplnlon that 1tls ‘necessiry or

‘expedient to do so, it ‘may, ,by- order, for reasons to be recorded in writing .,

relax any of the provisions of these rules. with respect. to any class or
categoryor persons, . - - Co - =

4

B HOFhvit-hstaﬂéiﬁg' anything contained in these rules- the appolnting-

authority rnlgy";mjjﬁﬁe'sggg;glf'tbrms’ -and conditions in the order of appol_:;h .
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- APPENDIX ‘A

(See rule 3)
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